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MA.356/92; NA.230/92; OA.545/90 

	

7-4-92 	
When this case was called, flrL K. Venkat 

Reddy was reported ready For restoration and 

hearing. Mr. Devaraj For the other side 

is busy in the other eourt. Under these 

circumstances, liit it 'For restoration and 

hearing on 16-6-1992. 	 - 
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Office Note 	 Oyden.., 

2.1.92. 

- Yn this case, neithef the applicant 

nor his counsel turned up till the rising 

of the court at 5-30 p.m. Therefore, the 

ease is dismissed for default) 
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